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THE DEPUTY CHAIRMAN: No, no. 

SHRI M. P. BHARGAVA: I want to say a 
word on the point of order raised by Mr. 
Rajnarain. It has been the established 
convention under which we have been 
practising for the last sixteen years that when . 
. . (Interruptions) 

SHRI CHITTA BASU (West Bengal) : 
Madam, have you allowed him to speak? 
Have you allowed him? Who has allowed 
him? 

(Interruptions) 

THE DEPUTY CHAIRMAN: As far as I 
know, no supplementaries are allowed on a 
correction made to a reply given by the 
Minister to a question in the Question Hour. I 
have given my ruling. I do not want to hear 
any other word on this. I am calling Mr. 
Bhupesh Gupta to move his calling attention  
motion. 

SHRI GODEY MURAHARI: Then, 
Madam, I want to move a privilege motion 
against the Minister for having misled the  
House. 

THE DEPUTY CHAIRMAN: Mr. 
Bhupesh Gupta. 

SHRI GODEY MURAHARI: I want to 
move a motion of privilege of the Members of 
this House against this Minister, Mr. Sethi, for 
having misled the House by giving a wrong 
answer and thereby creating a situation where 
proper supplementaries could not be put to 
him and thus escaping from the responsibility 
that is devolved on him as Minister. 
Therefore, I move a privilege  motion . . . 

THE DEPUTY CHAIRMAN: Yes, Mr. 
Bhupesh Gupta, proceed with your calling 
attention notice . . . (Interruptions) 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

LATHI CHARGE ON TEACHERS AND STUDENTS 
INSIDE THE CENTRAL JAIL, NAINI, 

ALLAHABAD 

SHRl BHUPESH GUPTA (West Bengal): I 
call the attention of the Minister of State in 
the Ministry of Home Affairs to the Lathi-
charge on teachers and students inside the 
Central Jail,  Naini, Allahabad. 

THE MINISTER OF STATE IN THE-
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Madam, 
according to information received from the 
State Government, on 22nd December, 1968 in 
a scuffle between some teachers who had been 
arrested in connection with teachers' strike in 
Uttar Pradesh and convict warders and over-
seers, in Central Jail, Naini, Allahabad, twenty 
teachers, 8 convict warders and overseers and 
4 members of jail staff sustained  injuries.    
The    State    Govern- 

 

THE DEPUTY  CHAIRMAN:     I  am 
now allowing it. 

THE  DEPUTY     CHAIRMAN:      Mr. 
3upta—Calling   Attention. 

SHRI  M.    M.    DHARIA     (Mahara-
shtra) :   On a point of order. 
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ment have decided to institute an inquiry by a 
judicial officer into the incident under the 
Commissions of Inquiry Act, 1952. 

SHRI BHUPESH GUPTA: I very much 
regret to say that he has given a version which 
he has received, quite clearly, from the 
authorities there— may be the Chief Secretary 
or the Secretary of the U.P. Government but 
according to our information about 200 
people were beaten in the jail. 

 
THE DEPUTY CHAIRMAN: You will 

have to come to the Chamber and explain to 
me what has happened but just now as it 
stands on the Order Paper it has to go on. Mr. 
Gupta. I cannot give any decision now. 

 

SHRI BHUPESH GUPTA: I am sure my 
friend Shri Rajnarain has a lot of weapons in 
his hands and in due course he will use them, I 
have no doubt about it. Let me ask a few 
things by way of seeking clarification. Is it not 
a fact that nearly 200 people have been beaten 
up and 10 were admitted in the hospital and 
the Superintendent of the Jail was present 
there? These are well-known facts. I would 
like to know whether before the Minister 
decided to make this fantastic statement in the 
House he considered the statement made by a 
former Member of this House, a very 
esteemed person, Shri P. N. Sapru, who 
visited the Civil Hospital and described the 
condition of the five injured teachers as 
serious? He said that it reminded him of the 
worst days of the British bureaucracy. Four 
prominent laywers of the Allahabad High 
Court condemned the 'merciless beating' of the 
teachers and said: 'We have hardly heard of 
such beating inside the prison even before the 
dawn of independence'. May I know whether 
he has considered the statement of the former 
Vice-Chancellor of the Allahabad University, 
Shri R. K. Nehru and his wife, Shrimati Rajan 
Nehru, who described the lathi charge on 
peaceful teachers— I am quoting their 
words—as 'shocking'? Has he considered the 
statement made by many Members and former 
MLAS of the local Assembly and others of the 
Congress condemning this and saying that it 
was a serious lathi charge? I would also like to 
know why the Central Government did not 
send its own men to enquire on the spot 
instead of waiting for this kind of statement to 
be handed out to them from there? What 
prevented Mr. Shukla,  for  instance, making  
a    visit 

 

SHRI BHUPESH  GUPTA:   This    is only 
technical. 
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there in order to find out the things 
ior himself? It is very important be 
cause he is the Minister replying to 
the question and a serious thing hap 
pened. The teachers are beaten up 
in this manner. Naturally we would 
expect a proper study and investiga 
tion by the Minister. After all Mr. 
Dinesh Singh goes every week-end to 
settle the Congress affairs. If he 
could be sent every week-end to set 
tle the Congress affairs, surely this is 
a fit case for the Minister to go there 
to make an on-the-spot study of this. 
Do I understand that the Congress 
work is more important than such at 
rocities committed inside the prison 
against the helpless teachers and stu 
dents of our country? I would also 
like to know whether it is not a fact 
that it has been a pre-arranged affair 
and the authorities are responsible for 
organising this merciless assault en 
the teachers as a part of the compaign 
of vendetta against the teachers and 
whether      it      is    not fact      that 
3000 teachers in that State had already been 
arresed for legitimately demanding redress of 
their grievances? In view of these, I demand, 
before I sit down, why the Government is not 
removing the Jail authorities responsible for 
this thing, the Superintendent of the Jail and 
other officers, who were on the spot I demand 
that those who have been responsible should 
be forthwith removed. It is not a question of 
holding investigation with them Toeing 
present there. We find even in the case of 
B.H.U. Mr. Joshi has become a member of the 
investigating commission. This is the kind of 
thing that the UP Government is doing. Do 
you mean to say that you can have a proper 
investigation with these guilty people 
occupying positions and withholding the files 
or tampering with the documents and in-
timidating the people? Therefore the first thing 
to be done, if the enquiry were to be 
meaningful, is that these people, the jail 
authorities—the Superintendent and others—
should be removed. Finally I demand that all 
these people who are in the jail, the teachers 
and students, should be forth- 

with released. This Government is not capable 
of running even the jails in a civilised manner. 
It has become so degenerate, so cruel and 
violent— and cynical—that it does not know 
how to ensure elementary human rights t<5 
the helpless prisoners and it has gone to the 
extent of using the habitual offenders and the 
criminals to beat up the teachers inside the 
jail, and the Parliament should express its 
indignation at the manner in which the 
teachers of our country are being treated by 
this callous and cruel Government. 

SHRI VIDYA CHARAN SHUKLA: 
Madam, we regard these incidents as serious 
and we attach probably much more tragedy to 
such incidents than the hon. Member who, in 
addition, is bent on hurling abuses at others. 
Madarn, we have seen the statement issued by 
Dr. Tarachand, Mr. R. K. Nehru and Mr. P. N. 
Sapru, and since we regard this kind of 
incidents in the jail as serious, immediate steps 
were taken to institute a judicial inquiry, and 
since a judicial inquiry under the Commissions 
of Inquiry Act has been instituted, I would not 
go into the matter of facts because it is for the 
Commission of Inquiry to find out, but I must 
say that all kinds of epithets that have been 
used and all kinds of motives that have been 
alleged by Mr. Bhupesh Gupta are entirely 
wrong. There is no question of politics in this. 
We regard it is very serious and we feel much 
more concerned about these things than he 
would ever do. 
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SHRl VIDYA CHARAN SHUKLA: But 
the fact can be found out by the judicial 
enquiry. I am not saying that; this is the 
information that we have. We have no 
information of any firing having taken place 
there and if the hon. Member is saying so the 
judicial Commission will look into all that. 
They only thing I want to state here, Madam, 
is that nobody should try to make a political 
capital out of the tragic incidents in the Naini 
jail. 

SHRI BHUPESH GUPTA: This is not fair. 
It is the Congress Party which is trying to 
intimidate the teachers. It is they who are 
making political capital nut of it. 

THE DEPUTY CHAIRMAN: Will you 
please take your seat? 

 
THE DEPUTY CHAIRMAN: Please sit 

down. Ii the Members are very clear in their 
questions the Minister can reply but if the 
Members mix up suggestions and information 
and in between throw in questions it will be 
very difficult for the Minister to give us 
specific answers. I would appeal to Members 
that the calling attention is only to ask 
questions and get replies. 

SHRI VIDYA CHARAN SHUKLA: I 
could give the reply regarding the question of 
firing but I did not want to do so because the 
matter is under investigation by a judicial 
Commission. According to the information 
furnished by the State Government there was 
no firing at all. 
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SHRl BANKA BEHARY DAS (Orissa): Is 
this the way the Administration is treating 
these teachers though the Government on the 
one hand says that the demands ol the teachers 
are justified? May I know from the Minister 
whether he is aware of the fact that this 
particular person, the Superintendent of the 
Jail, who entered into a conspiracy and 
mobilised all these convict warders to beat the 
teachers inside the jail was transferred only 
because he was alleged to be a very corrupt 
man and he was asked by the administration to 
go out of the particular jail within one day? 
May I know from the Minister how the 
Superintendent, instead of utilising the 
ordinary warders who are the regular 
employees, utilised the services of these 
convict warders? You know the psychology of 
the convict warders; they want to just please 
the jail authorities to get lesser punishment, to 
be treated in a better way and thereby they get 
a certain amount of concessions about leave 
and other things. Why did he utilise the 
services of these convict warders unless he 
had some nefarious motives behind the entire 
show? May I know from the Minister whether 
he is aware that this Superintendent was a 
corrupt man and he was transferred because of 
that? And will they suspend him immediately 
in the interests of the judicial enquiry? It is not 
enough for the Minister to say that a judicial 
enquiry has been ordered; it is the duty of the 
administration to see that the judicial enquiry 
is also conducted in a proper way.   How can 

the enquiry be conducted in a proper way if 
the same person is in the jail administration 
who utilised the services of these convict 
warders? So the first question is, is he going 
to suspend this man if only for having a 
proper judicial enquiry and secondly, will he 
enquire and tell us why he utilised the services 
of these convict warders? Thirdly I want to 
know whether the Government is aware that 
when some non-officials went inside the jail 
they saw that not only many of the teachers 
had been severely bruised and were with head 
bandages and even the walls of the rooms 
where the teachers were staying had blood 
stains. It is also reported that such a brutal 
attack was made that many of them were 
limping. Is he aware of this fact and has the 
administration informed him that the teachers 
have been treated like this? 

SHRI VIDYA CHARAN SHUKLA: 
Various facts have been reported to us but as I 
said earlier I do not want to go into all that 
because all this is to be determined by the 
judicial process. As far as the transfer of the 
Jail Superintendent is concerned it is a 
suggestion for action and we will take note of 
this. As the judicial enquiry goes on, all these 
matters will be considered. 

SHRI BANKA BEHARY DAS: When you 
have regular warders why should these 
convict warders be utilised? 

SHRl VIDYA CHARAN SHUKLA: 
Madam, I would say it is a matter which has 
to be found out as to why it was done. 
Without my getting proper information why it 
was so, I cannot  make  any  statement  about  
it. 

 
I 
SHRI U. K. LAKSHMANA GOWDA 

(Mysore): This is a very regrettable incident 
that has happened and I am glad that the 
Minister says that he has taken a very serious 
view of the situation and a judicial enquiry 
has already been instituted. I hone after the 
enquiry persons found guilty will be 
sufficiently punished. In the meantime I 
would like to know whether he considers 
releasing all the teachers arrested and since 
the Secondary School 
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Teachers' Association has suggested 
negotiations whether negotiations would be 
started for a settlement of the dispute in U.P. 

SHRI VIDYA CHARAN SHUKLA: 
Madam, I am not aware whether the teachers 
are being released or not. <\bout this 
particular incident I have given  all the 
information I had. 

SHRl CHANDRA SHEKHAR (Uttar 
Pradesh): Madam Deputy Chairman, may I 
know from the hon. Minister whether it is not 
a fact that for the last few months we have 
been, especially I have been, appealing to the 
Home Ministry that the law and order situation 
under the able guidance of Mr. Gopala Reddy, 
the Governor of U.P., is deteriorating every 
day? Today 12,000 teachers are in jail and they 
are being forced to such a desperate situation 
that such scuffles, whoever may be responsible 
for it, are happening inside the jail. Will the 
hon. Minister take into consideration the 
special situation which has arisen in U.P. 
because of the mid-term poll? It is but natural 
that political parties will take advantage of it. 
Who prevents the Home Minister here and the 
Government of India from taking a political 
stand iif the matter and satis^ fy the teachers? 
Meet their demands, release them, create an 
atmosphere of peace and amity, so that certain 
antisocial elements do not take advantage of it 
and create a further chaotic situation in the 
State of Uttar Pradesh. May I know from the 
hon. Home Minister whether he will think over 
the deteriorating conditions, law and order ad-
ministrative conditions, in U.P., which are the 
result of a total paralysis of administration in 
UP? Will the hon. Home Minister take 
immediate steps to release all teachers who are 
in jail in order to create an atmosphere of 
goodwill, so that there can be negotiations 
with teachers and their demands are met. 

SHRI BANKA BEHARY DAS: Accept 
that  suggestion. 

SHRI VIDYA CHARAN SHUKLA: It is a 
fact that the hon. Member has, from time to 
time, been representing about the law and 
order situation in UP and in many instances 
with justification. We have tried at our level to 
see that conditions remain under control and 
whenever any instances happen, they are 
properly dealt with. You are aware that in 
connection with several other incidents 
judicial enquiries have been instituted and 
other 
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kinds of administrative action have been 
taken. As the largest State of India under 
President's Rule, we have had a lot of 
difficulty in trying to see that the 
administration of UP is carried on . . . 

SHRI CHANDRA SHEKHAR: Why did 
not appoint an Adviser for UP, the largest 
State of India, when you have got Central 
Advisers in the case of other States? Why this 
autocratic right to Dr. Gopala Reddi? What 
was the reason? 

(Interruption) 

SHRI BHUPESH GUPTA: Why are you in 
such love with Dr. Gopala Reddi? 

SHRI CHANDRA SHEKHAR: What is the 
reason for not appointing a Central Adviser in 
UP? 

SHRI BHUPESH GUPTA: Kindly tell us 
what is the reason behind your great, 
unfailing, deep affection or love for Dr. 
Gopala Reddi. 

SHRI VIDYA CHARAN SHUKLA): We 
have love only for law and order and peace 
and order. We do not have love for anybody. 
As far as this particular matter of the teachers' 
demands and other things are concerned, it is 
not for me to go into the merits or demerits of 
them, but I agree with the hon. Member . . . 

SHRI BHUPESH GUPTA: On a point of 
order . . . 

SHRI VIDYA CHARAN SHUKLA: May 
I complete my answer? 

SHRI BHUPESH GUPTA: He says: "It is 
not my intention to say about the merits or 
demerits". Everything;' hinges on that. You 
have to say something  on that. 

SHRI B. K. P. SINHA (Bihar): Madam, I 
have also a point of order, because you 
allowed him to raise it. When a judicial 
enquiry has been ordered, is it in order to 
allow the matter to be discussed in the House? 

 
SHRI VIDYA CHARAN SHUKLA: I was 

only saying that it is not my intention to go 
into the merits or demerits of the teachers' 
demands, but I broadly associate myself with 
the sentiments expressed by Mr. Chandra 
Shekhar. 

THE DEPUTY CHAIRMAN: Next item, 

no more. I have heard you and I am not 
allowing it. Please take your seat. 

 

(Interruptions) 

THE  DEPUTY   CHAIRMAN:     Next 
item, please. 

REQUEST     FOR     SUSPENSION     
OFRULES TO ADMIT DISCUSSION 

ONTHE   DEMANDS   OF   TEACHERS   
INU.P. 

 

 


